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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
0.A. No. 181 of 2005." |

DATE OF DECISION: 20.07.2005 -

Shri K.C.D.Singh ' APPLICANT(S)

Mr. A. Ahmed , ADVOCATE FORTHE
| APPLICANT(S)

- VERSUS -
U.0.L & Others | RESPONDENT(S)
Mr. M.U.Ahmed, AddL.C.G.S.C. ADVOCATE FOR THE

RESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR. K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.
1. -Whether Reporters of local papers may be allowed to see the
judgments?
2. To be referred to the Repoi'ter or not?

3.  Whether their Lordshlps wish to see the fair copy of the
judgment?

4. Whether the Judgment is to be circulated to the other
Benches?

Judgment delivered by Hon’ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH
| ~ Original Application No: 191 of 2005
Date of Order: This the 20™ July, 2005.

HON’BLE MR JUSTICE G. SIVARAJAN, VICE-CHAIRMAN.
HON’BLE MR.K.V.PRAHLADAN, ADMINISTRATIVE MEMBER

Sri K.Chandra Dhan Singha, 8886366-,

Upper Division Clerk, 119 DSC Platoon

Attached to No.19 Wing, Air Force, o
C/o-98 APO- Applicant.
By Advocate Mr.A.Ahmed

-Versus-

1. The union of India represénted ‘by the
Secretary to the Government of India,
Ministry of Defence, South Block, New Dethi-1.

2. The Deputy Director General
Defence Security Corps/DSC-2,
General Staff Branch, Army Headquarters, -
West Block I1], R.X.Puram, New Delh i-110066

3. The Director, Defence Security Corps,
' Headquarter Eastern Command
~ Fort, William, Kolkata-21.

. 4. The Joint Director, Defence Security Corps, -
e Headquarters, 101 Areas(Group Station/Defence
Security Corps)
Clo-99 APO.

5. The Chief Records Officer,
Defence Security Corps Records
Mill Road, Cannanore-670013
{Kerala).

6. The Officer C.ommanding Defence -
‘Security Corps, Detachment, No.19 - ‘
Wing Air Force, Borjhar-15. " Respondents.

By Advocate Mr.M.U.Ahmed , AddLC.GS.C..
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| -Aft'er ‘hearing .MrA.Ahmed learned counsel for ‘the

apphcant and Mr.M.U Ahmed learned counsel appearmg for the
respondents we are of the view that this apphcatlon can be
disposed of at the admission stage itself

2. - The apphcant is presently workmg as Upper Division

‘Clerk( UDC) in the ofﬁce of the 119 Defence Securxty Corps

Platoon attaehed to No.19 ng, Air Force Borjhar, Guwahatr-
15. He was promoted to the post of Assxstant vxde DSC record’s

letter CA-2095/25 dated 29% June, 2004 and he was posted to

office of the Joint Director, Defence Sec'urity Corps headquarter

101 Area C/o 99 APO. The applieant not being able to ‘move to

' the present station due to extreme compass;onate grounds of
| his chlldren requested for deferment of the promotlon by
representations Vdatedlz.l 0.2004 (Annexure B).The grievance of

the abp]-icant is thet/' not withstending his unwillingness, the

e

respondents'insisted for his: promotion | and for joining» in the

transferred place It is stated that the apphcant has made

 detailed representatlon on 31 3 ZOOS(Annexure F). pomhng out

his - ma_bllrty to accept the promotlon but the respondents}

without ccm.si'dering‘ the ci'rc'umstance's/ by telegram dated 15%

‘]une,2005 (An_nexure G) directed the app!_icent to comply with

the promotion Order and also stated that nonzcomn]iance of the
transfer order of the applicant will attract disciplinary action

againstthe ap"plicant R

3. MrA.Ahmed learned counsel for the apphcant submits

that the 6th Respondent has recommended his case strongly to' v

Q"L‘a/ ’
R
.
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other respondents on each repres{aﬁtation submitted by the

applicant but the other respondents totally ignored the matter.

4.  We have also heard Mr.M.U.Ahmed learned Addl.C.G.S.C.
for the Respondents. Though the applicant was promoted as
Assistant, because of his domestic problems the applicant
submitted his representations for deferring of his promotion and
otherwise expressed his unwillingness to accept the promotion
for the time being. | The Respondents- 3,4 and 6 have
recommended the unwillin’gness Certificate of the applicant.
The 2" Respondent insisted for accepting the promotion and for
Jjoining in the transferred place. The applicant has already made

representation before the 2™ respondent; the 2™ respondent is

duty bound to considef the same and to pass a reasoned order

particularly in view qf -ths—: féct that the abplicaht has declined to
accept the benefit which was éranted in his favour. Since the
2md Réspondent not assigned any reasén in the Fax Message
and not communicated any special circumstances for not
accepting the unwillingness, we direct the 22 Respondent to
consider the Represehtation dated 31.3.05 (Annexure F) filed by
the applicant and pass appropriate order in accordance with the
law. This will be done within a period of four fnonths from the
date of receipt of this order The promotion of the applicant in
the meanmme will be kept in abeyance.

3. Apphcatlon is dlsposed of as above at the admission sbagé

itself.

( K.V.PRAHLADAN) - . ( G.SIVARAJAN )
ADMINISTRATIVE MEMBER VICE CHAIRMAN



) IN THE CENTRAL ADMINISTRATIVE TRIBUNAL  + 4’
| ~ GUWAHATI BENCH

Original Application No.__ 12005 -

Sti K. Chandra Dhan Singha - A ... Applicant
- Versus -

The Union of India & Ors E | - ...Respondents.

LIST OF DATES

29-06.2004 - The applicant was promoted to the post of Assistant from the post
of Upper Division Clerk.

12.10.2004 The applicant filed representation for deferment of his promotion
' and posting order till March 2005 on the extreme compasswnate
grounds of his children. The said representation was forwarded by

the Respondent No. 6 to the Respondent No 5 on the same date

01,12.2004 The applicant filed his unwﬂhngness cemﬁcate for posting and
promo’uon before the Respondent No. 2.

- 01.01.2005 The Respondent.No. 4 recommended the above said unwillingness
: certificate of the applicant. .

07.02.2005 ‘The Respondent No. 3 recommended the above said unwﬂlmgness
- certificate of the apphcant )

_ 23.03.2005, The Respondent No. 2 returned the unwillingness certificate of the
applicant and recommended for promotion and posting order of the
applicant by 31" March 2005.

31.03.2005 -} The applicant ﬁled a representation  before the respondent No. 2
and also his willingness to retire from his service voluntanly after
31* March 2007. The said representation was recommended by the
respondent No. 6.

© 15.06.2005 The Respondent No. 5 vide telegram to Respondent No. 6 stated
that non compliance of the transfer order of the applicant will
attract disciplinary action agamst the apphcant
e g Mﬂ_
22.06.2005 ' The respondent No. 6 vide his telegram informed the ‘other
respondents that the applicant w111 be relieve by July last week
2005.

Hence the apphcant has ﬁled this Original Apphcant seeking
justice in this matter. -
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4d IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 0 S\g‘f
GUWAHATI BENCH, GUWAHATI R; 2
| | o N
(An Application Under Section 19 Of The Central Administrative Tribunal Act 1985) W 3
! ORIGINAL APPLICATION NO. | OF 2005.
BETWEE-IN

Sri K. Chandra Dhan Singha, 8886366 - X, -
Upper Division Clerk, 119 DSC Platoon
attached to No. 19 Wing, Air Force, -
Clo~99APO .
: | o ... Applicant
- AND- ' .

1. The Union of India represented by the
Secretary to the Government of India,
Ministry of Defence, South Block, New
Delhi - 1. '

2. The Deputy Director General,
Defence Security Corps/DSC-2,
Géneral Staff  Branch, ' -Amy
Headquarters, West Block III, RK
Puram, New Dethi ~ 110 066. ‘

3. The Director, Defence Security C‘orps,
Headquarter Eastem Command Fort
‘William, Kolkata — 2T.

4. The Joint Director, Defence Security
Corps, Headquarters, 101 Areas (Group
Station/Defence Security Corps), Clo -
99 APO. »

5. The Chief Records Officer,
Defence Security Corps Records
"Mill 'Road, Cannanore - 670013
(Kerala). : '

6. The Officer Commanding, Defence
Security Corps, Detachment, No. 19

-~ 'Wing Ait Force, Borjhar ~ [5.

: ...Respondents




~ 'DETAILS OF THE - APPLICATION/PARTICULARS - OF THE

- ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is made for consideration of the representation
dated 31% March, 2005 submitted by the applicant before the respondent

L)

No. 3 regarding his unwillingness for promotion and posting to the post
of Assistant from Upper Divisién Clerk and also for’ seeking a direction

~ from this Hon’ble Tribunal to the respondents to allow the applicant to
continue in his present place of posting till he takes his voluntary
retirement on 3 1™ March, 2007.

N

2 JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the instant

application. is within the jurisdiction of the Hon’ble Tribunal,

3. LIMITATION:

The Applicant further detlares that the subject matter of the instant

anplication is within the limitation preseribed under Sention 21 of the

Administrative Tribunal Act 1985.

4, FACTS OF THE CASE:

Facts of the case in brief aregiven helow; *

4.1  That your Applicant is a citizen of India and as such he is entitled
to all ngbh and privileges guarantead nnder the Constitution of India. He

is now‘aged about 49 years.

42  That your Applicant beés to state that he is presently working as

Upper Division Clerk in the office of the 119 Defence Security Corps

Platoon attached to No. 19 Wing, Air Force, Bonhar, Guwahati - 15. He

was promoted to the post of Assistant vide DSC record’s letter No. CA-

2095/27 dated 29% June, 2004 and he Was posted to' Office of the Joint

Director, Defence Security Corps Headquarter 101 Area Clo 99 APO.
ANNEXURE - A is the photocopy of the
promotion and posting Jetter No. CA-2095/27 dated
29" June, 2004.




43  That your applicant begs to state that after receiving the above said

- promotion and posting order he immediately filed a representation on

12 October, 2004 through proper channel before the Respondent No. 5
for deferment of his promotion and posting order till March, 2005 on
the extreme compassionate grounds of his children. The Respondent No. 6
forwarded the same to the Respondent No. 5.
ANNEXURE - B_ is the photocopy of the
representation of the applicant dated 12% October,
2004, |

ANNEXURE - C _ is the photocopy of the
forwarding letter of the representation of the
applicant by the. Respondent No. 6 vide letter No.
19W/P1-110/DSC/08(civ) dated 12% October, 2005.

44 That }bur applicant begs to state that he filed an unwillingness

certificate for his promotion to the post of Assistant through proper '
channel before the Respondent No. 2 on 1% December, 2004. The

" Respondent No. 3 and 4 tecommended  the unwillingness certificate of

the applicant vide their remarks dated 1% Tannary 2005 and 7™ February,
2005 respectlvely : ,
ANNEXURE - D _is the photocopy of the
unwillingness certificate of the applicant alongwith
remarks of Respondents No. 3 and 4

4.5  That your applicant begs to state that the Respondent No. 2 vide

 his letter No. 12916/DSC/12 dated 23 March, 2005 has informed the

Respondent No. 6 that unwillingness certificate of the applicant has been
returned herewith as the time limit allowed for rendering unwillingness

- upto August 2004 as a special case has already been expired. As such, the

applicant’s posting cum promotion order may be implemented by 31%
March, 2005 at the end of the present academic session as requested by
the individual and recommend by his present unit.
ANNEXURE - E_is the photocopy of the letter
No.12916/DSC/12 dated 23 March, 2005.

46  That your apphcant beg to state that he has subtmttcd a detailed
reprmenfatmn through proper channel before the Reepnndent No. 2 on



31" March 2005 about his unwillingness for promotion and also his
willingness to retire from his service voluntarily after 31% March, 2007.

In the said representation he highlighted all his domestic problems he has -

facing alone. The said representation was recommended by the
Respondent No.6 ,
ANNEXURE - F is the photocopy of the
representation dated 31® March 2005 submitted by
the applicant.

4.7  ‘That your applicant begs to state that the Respondent No. 5. vide
his telegram  No. A 2677 dated 15™ June, 2005 addressed to the

Respondent No. 6 stated that non coxhpliance of transfer order of the

applicant will attract the disciplinary action against the applicant. The
Respondent No. 6 vide his telegram dated 22™ June, 2005 informed the
other respondents that the applicant will be released by July last week
2005. | »

ANNEXURE — G _is the photocopy of the telegram
No. A 2677 dated 15% June, 2005.

ANNEXURE - H_ is the photocopy of the -

telegram dated 22 Tune, 2005.

4.8  That your applicant begs to state that he is facing acute domestic
problems for this he has been forced to forego his higher promotion and
postmg He is also mentally prepare to voluntarily retire from his service
after 31" March 2007. So he has humbly requested the Respondents to
consider his case for continuation of his posting in his present place of
i)osting. The respondent No. 6 who is the immediate superior officer .has
also recommended his case strongly 'to other respondénts on each

representations submitted hy the applicant before the respondents since his

promotion and posting order. But the respondents are totally ignored the
matter in a arbitrary manner by using their dominating position. Now

the applicant apprehends that at any moment the respondents may force

the applicant to move from the present place of posting As such finding
no other alternative your Applicant is compelled to approach this Hon’ble

Tribunal for seeking justice in this matter.

W\



49  That your Applicant begs to state that his widow mother who is

aged about 76 years is suffering from her old aged ailment and she needs
constant attention and medical aid of the applicant, her physical condition
is not allowing her to take journey to move alongwith the applicant.
There is no body to look after her. The wife had gone a major operation
by removing her complete uterous in the month of June, 2003. Ever since
her health is deteriorating day by day. She is not capable to look after the

domestic affairs without other’s help.

410" That your applicant begs to state that he has purchased a small plot
of land at Guwahati ‘to construct a dwelling house to shelter his family.
But he could not start the construction as some miscreants residing in the
said locality forcefully encroached upon the part of the land by taking the
advantage of his absent from the site. The applicant is now looking after
the matter and the said matter is in progress. Besides this he has also
obtained a House Building Advance loan from the Office of the
Respondent No.6. He has signed an undertaking that he will not leave
from the present unit i.e. Air Force to other unit. But now the Respondent
has transferred him to an Army Unit which will amount to violation of
undertaking signed by the Applicant for obtaining House. Building
Advance loan. A

4.11 That your applicant begs to state that he has already completed 26
years dedicated service to the nation and also to the respondents, there is
no blemish in his service life. But now due to unavoidable situation has
compelied him to fofego his promotion and posting which is beyond his

. controlled.

4.12 That your Applicant begs to state that action of the respondents are
illegal, arbitrary, malafide and also not sustainable before the eye of law as

well as in facts.

4.13 That your Applicant submits that he has got reason to believe that
the Respondents are resorting the colorable exercise of power to

accommodate their interested persons in their favourable place.

4.14  That your Applicant submits that the action of the Respondents is

- in violation of the fundamental rights guaranteed under the constitution of

' India and also in vigfa}ion of principles of natural justice.
K { 3: gz :‘%QM- o ‘ e 4



4.15 That your Applicant submits that the action adopted by the
Respondents in case of the applicant is unprnper, malafide, illegal and

wﬁhout jurisdiction.

4.16  That your Applicant submits that he has already submitted his
unwillingness for his promotion and posting and he is also willing fo
retire from his service voluntarily on 31% March 2007, but the
respondents are not considering this aspect the reasons best known to

" them.

4.17 .That your applicant submits that the Hon’ble Tribunal may be
pleased to interfere into this matter by granting interim order directing
the respondents not to relieve the applicant from his present place of
posting till the considerationof the applicant’s representation dated 31
March 2005 by the respondents. |

4.18  'That this application is filed bonatide and for the interest of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

3.1 For that, due to the above reasons narrated in details the action of
the Respondents is in prima facie illegal, malaﬁde arbitrary and without

jurisdiction.

52 For that the applicant has expressed his unwillingness  for
promotion to the post of Assistant, as such, the respondents cannot force

him to join in the new posting on promotion.

5.3  For that the respondents, particularly the Respondent No. 6 who
is the immediate superior officer of the applicant  had strongly

" recommended the case of the applicant as his case is genuine. Hence,

the action of the other respondents’ is whimsical and arbitrary and not

sustainable in the eye of law.

54  For that the applicant has suffering from acute domestic
problems, as such in this stage the applicant cannot move to other place.
Hence, the applicant has compelled to forego his promotion and also
ready to take voluntary retirement on 31® March 2007.



55 For that the tespondents have violated the fundamental rights
gnaranteed under the Articles 14, 16 and 21 of the Indian constitution.

5.6  For that the respdhdcnt_s have violated the principles of natural

justice.

5.7  For that the action of the respondents arbitrary, malafide and

discriminatory with ill motive.

5.8  For that the applicant’s case is genuine and need to be considered

by the respondents due to facts and circumstances narrated above.

5.9  Frthat in any view of the matter the action of the respondents are

not sustainable in the eve of law as well as in fact.

The applicant craves leave of this Hon’ble Tribunal to advance
further grounds at the time of hearing of the instant application.

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and .eﬁicacibus and remedy
available to the Applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section.19 of the Administrative Tribunal Act,
1985. | |

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicant further declares that he has not filed any
application, writ petifion or suit in respect of the subject matter of the
instant application before amy other court, authority, nor any such
application, writ petitidn of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated above the Applicant most

- respectfully prayed that Your Lordship may be pleased to admit this

application,” call for the records of the case, issue notices to the
Respondents to show cause as to why the relief and relieves sought for by

| K%Dm M. Laf



the Applicant may not be granted and after hearing the pérties, may be

pleased to direct the Respondents to give the followiﬁg relieves. -

8.1  To direct the reépondents to consider the representation dated 31"

.+ pMarch, 2005 submutted by the applicant before the respondent No. 3.

/ regarding his qnwillingness for promotion 'and'posting to the post of |

Assistant from Upper Division Clerk and also allow the applicant to

continue in his present place of posting till he takes his voluntary
retirement on31* March, 2007 | ‘

82  To Pass any other relief or relieves to which the Applicant m.ay be
entitled and as may be deem fit and proper by the Hon’ble Tribunal.

83 To pay the cost of the application.

9. . INTERIM ORDER PRAYED: _ , -
The applicant most respectfully pra;/ed that this Hon’ble Tribunal

may be pleased to direct the respondents not to relieve the applicani
from his present place of posting till the consideration of the applicant’s
representation dated 31% March 2005 by the respondents.

10.  Application is filed through Advocate.

11. Particulafs of L.P.O.:

IPO.No. = 200~ )% 3015"
‘ Date of Issue - ) ¥~ 2 0

Issued from - 6\\/f7 ,_O

Payableat - 3 o

11.  LIST OF ENCLOSURES:
As stated above. '

Verification . . .. . ..

.d/\ew%
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VERIFICATION

L, St K. Chandra Dhan Singha, 8886366 — X, Upper Division Clerk, 119-
DSE Platoon attached & No, 19 Wing, Aif Fofve Clo 99 APU, do hervby
solemmly verify that the statements made " in paragraph  nos.
4( <\'§ Qj C\\U Ct”;(ﬁ \1."" are true to.my. knowledge, these
macke -in paragruph oos, C“Zt\?,»/Q 1. (QS)C(@ /LN ... afe
being matters of record are true to mv‘mformatxon derived therefrom which I

o -
believe to be truc and those made in paragraph ... .....0............. are true to

[ FORP N S § ‘. i i LT R P IUEREYY SRR JE S X N 1
my fegal advice aind sests wie any hubic subnussious  Uelore slins Hon'vie

_ Tribunal. I have not suppressed any material facts.

And I sign this verification” on this 1€ ‘\"/\ day of J‘a}y, 2005 at

&~

Gawaiiidi. % % é% {}
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2. whe above individuals Will ba relieved of thair duties and
Girected to report to their’ néw offices forthwith. #s their moves

are ordered in public interest, they are entitled to T /DL and ?
jeining time as per existing rules, Coples of movement orders

vill be endorsed to this office and army Ko (LG DSC) amongst
others. . : . , . ¥

3. _The promotion .of the-individuals_will be effected on assump-
Lion of7duties. On assumption, ‘the following eertificates In their
ralpect are tequired-to be forworded to this office for publioation
ol thalr promotion in Regords poxrt TI. Orders ;- SRS

’ t

(a) Certiffcate showing the date of assumption as hesistant #

(b) Coertificate to the.effect that no disciplinary/vigildnce \
case 1s pending/contemplated againat the individuals, o .

4. Wo representation from the individuals regarding change in . .

thelx posting will' Be ehtertained., In ocase, any individual is not

willing to movegto;hiazAnew:office,_he/she may be advised to

renter tholr -unwillingheéss;“ih-writing, in accordance with Ministry

of Tiome hfifairs , (LOP. & HRY 0l "No 22034 /3 /8L~E8tt(D) dated 01 Oct }

L9231 for their refusal to accept the' posting-cum-promotion (Specimen

for unifiorm. unwillingness certificate att): This certificate should

necomoany an application addressed €6 the appointing authority, ie
f¢ >, glving the reasons for-refiueihg promotion. st 14 the

pworosative oﬁ,thg;gppdintingfautboyigv.to;nccmpt or reject the
unwillingneés/refu$aal.ofupromotiontﬁjlbé,QnWilQingness certificate
sinoulid be unconditional and-a“éertificate:with‘COnditions.w;ll not
ba entertidined.. .Both .the certifiocate and the application vwill he

submi. tted tn;ough nEC Chﬂﬁ”?ijlﬁnt;ﬁéru , ,
. X , v,v""- ;‘,'\ o R . ’ :

5. The vavancies occurring due to theé above movements will be
mada Wp by alihon of the folloving. 1=~ ' C :

(a) ﬁdjustment_by-postingqon compassionate grounds,

(1) hajustment undex ‘Surplus/Deficiency Scheme as per B
no 22/2001, T : '
M . . . : - PR
(#) ILllotment of vacahcies for direct re.rujitment on its
‘releéase from the Govt,: '
Therefora, ' the movements of. the'individuals, vho are ‘ordered for
post;hgrcumfprbmbtion wi}l;hot'be_withbeld for want oif .eliever.
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ML1l Read Cannangra ‘
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(. THROUGH PROPER CHANNELY ‘

Seb Deimzmeni of p@sﬁiﬂg @n @xtreme cmmpaabiénatéfl_
gr@und , : -

Ve
¢

S54ir . .
1. ’ I have the heneur te state the f@llawing fow linesﬂfer
faveur ef veur kind cnnqideratien and sympathetic dcti@n pleaso.

2. That Sir, I am under erdéra ef resting te (e} 101 Argar‘
(GS/DSP) en pr@mmti@n te Amsiotant vide yveour Recerds lott?; N@;ﬁ
CA~6/2095/27 dated 29 Jun ?004. o

3. I hava came en pegting te thim unit . @uring the year. 19@5 f}
During the time of my pesting in 1985 1 ha;ezfepresente@ ééveral v
applications te yeur Records for pmsting within t
Ment Area, But I haveﬂgean Cconslaered ras;
a3sured me that in future L any vecancy ia mccurred I3w111?ﬁg}~
gilven the same- @ppmrtuni+y¢ Maw, after o
service'in this statimn I have been give
Area which 18 far away eof 1130 Kms, h
at HQ 51 sub Area.

wmpletimn of 19 ynars @f .
n my pesting to . HQ 101 )
aving the- vacancy ef Asaiatant

4, Further, it is submitteq that my twe ch 3'i

ildren are atu@ying
i Board of Secendary Education assam, Unt11l the Academic - oessian

SN0 48 CemplaLud i_can net be movndan pouting till M

[

2005 on Lhe extreme Cempassionate
greunds of children. ] : - BRI

pl“e i¢ be deferragd upte May

Thanking Yeu an anticipati@n 34r. : i )
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i I hava the h(au'umur’ t’:@:ﬁmﬁmt;@ the faolle
Yeur af yeour kind informati

{

wing few lines for 4
en, and necessary actieli please. o
g That Sir, 7. am uh@@rgdrdarmfmwawmting te Offica af the |
dudnt Directer, D&E, HO 101 Areq B0 prometion te Assistant, Rye!
Ve be apme unavmiﬁmhlm‘cirggmatamqma(mn educiional greungg @f
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RS AL thae time ¥ iy m&mtih@,taéVeral applications WEEE Lgym
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